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? ' No. 556(2)/XVII-V—1-1(KA)-10-1985
& SR .- .Dated Lucknow, April 4, 1985

~ IN pursua c¢ of the provisions of claus* (3). of Articl® 348 of the Chunstitutian of - India
the Governor is npleased to order the publication of the following English translation gf'_ the
“Uttar Pradcsh Electricity (Duty) (Sanshodhan) Adhiniyam, 1985 (Uttar Pradesh Adhiniyam
Sankhya 11 of 1985) as passed by the Uttar Pradesh Legislature and assented to by the Governor
on April 3, 1985; : ' L o :
THE UTTAR PRADESH _ELE%RIEIE'IS‘Y (DUTY) (AMENDMENT)
ST ACT, :

[U. P. Act NO. 11 oF 1985]
(As ;;E.T.Md by the Uttar Pradesh Legislature)
AN
' ~ACT :
further to amend the Uttar Pradesh Electricity (Duty) Act, 1952
IT ;s HEREBY enacted in the Thirty-sixth Yﬂa; of the Rep'ublic of India.

Short title and 1. (1) This Act may be called the Uttar Pradesh Electricity (Duty)
commencement.  (Amendment) Act, 1985.
(2) It shall be deemed to have come into force on October 1, 1984,

e

Amendment of 2. 1In section 3 of the 'U,P. Flectricity {Duty) Act, 1952, hereinafter

section 3 of UP. referred to as the principal Act,— :
Act XXXIII of ; . : :
1952, («) in sub-section (1), the following proviso shall be inserred in the

end. namely
“provided that such notification issued atter Qctober 1, 1934

but not later than March 31, 1985 may be made effective on or
from a prior datc not earlier than October 1, 1584.7




® in sub-section A e el
(i) for the words. “twenty-five per cent” the ‘words~ “thirty-five
per cent” shall be substituted; S
(i) for the words “six paise’ the
substituted; - 3
() ini sub-section (), clause (b) shall be omitted.
3. (1) The Uttar Pradesh Electricity (Duty) (Amendment) Ordinance,
1985, is hereby repealed. -

.,

under the principal Act as amended by the Ordinance referred to in sub-sec-

tion (1) shall be deemed to haye been done or taken under the cor‘respopding

provisions of the principal Act, as amended by
of this Act were in force at all material times.

I3

il\"!""’ (f‘¢0)~(80)<1985-7so (Rwo0) 1

‘w'or‘ds “eight paise” shall be

(2) Notwithstanding such repeal, anything done or any action taken -

shes
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this Act, as if the provisions .
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No. 1128(2)/XVII-V-1—1(KA)-35-198 6 -
- . Dated Lucknow, July 29, 1987

~In pursuance of the provisigns of clause (3) of Article 348 of the Constitutign of India
the Governor is pleased to order the publication of the following English translation of ;
Uttar Pradesh Electricity (Duty) (Sanshodhan) Adhiriyam, 1987 (Uttar Pradesh Adhiniyag
Sankhya 13 of 1987) as passed by the Uttar Pradesh- Legislature and assented to by _thes
Goverpor on July 29, 1987.-. : ’ : s Do S : "!
THE UTTAR PRADESH ELECTRICITY (DUTY) (AMENDMENT) |
i 2 _ ACT, 1987 ' . :
[ U.'P. Acr No. 13 0F 1987 |- - i
(4s passed by the Uttar Pradesh Legislamure) - = e
. - AN . : - B
Jurther to amend the Uttar Pradesh Efectricity (Duty) Act, 1952
IT 13 HEREBY enacted in the Thirty-cighth Year of the Republic of Indis,
as follows :— ' . + s
* Short title and 1. (1) This Act mdy be called the Uttar Pr:_idesh Electricity (an) 4 ¥

-

- (Amendment) Act, 1987. . = o

(2) It shall be deemed to have come into force on November 26, 1986,

Amendment of 2. In section 3 of ‘the Uttar Pradesh: Eiectricit_}r (Duty) Act, jg'jj:-_=
Amﬂmlﬁ'gi hereinafter referred to as the principal Act, in sub-section (2),— - - -

1952 . () for the words ‘“thirty-five per cent™ the words “fifty per cent”

shall be substituted ; - - ~ Rt S

(if) for the words “‘eight paise” the words “nine. paise” shall be™ = ¥

substituted. T

Repeal and smav 3. The Wttar Pradesh Electricity (Duty) (Amcni:lmeﬁt) Ordinance, 1'93'?..'* U
fng is hereby repealed. : Ok

(2) Notwithstanding such repeal, anything done or any action taken under 1©0.%
the provisions of the principal Act, as amended by the Ordinance referred 1931
to in sub-section (1), - shall be deemed to have been done or taken under the
corresponding provisions of the principal Act, as amended by this Act, as if
the provisions of this Act were in force at all material times. '

By order,
S. N. SAHAY,

Norkhiv

a3,
et
s
1
|
f"_:l
ey
=
=
o
[ L
o
&
g
o~
¥
o
iy
—
"
i
=y
b,
=)
th
o
I
(=
o
s
b |
I
LF
¢
Loty
-
H
]
T
7 e P 1Y




	UP Act 2 of 1971.pdf
	UP Act 10 of 1972.pdf
	UP Act 11 of 1985.pdf
	UP Act 13 of 1987.pdf



